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0A.419/99 dt.6-8-99

Qréer

Oral order (per Hon, Mr. R. Rangarajan, Msmber(Admn.)

Heard dMr., J.V. Laxman Rao for the gpplicant arnd Mr,
V. Rajeswara Rao for the respondents,
1. The applicant in this OA was a Phone Inspector. Earlier
the applicant is an aspirant for JTO against 35% quota
earmarked for Phone Inspectors and cther categories,
2, The appliccocnt filed OA.1094/98 on the file of this Bench.
That OA was disposed of following thes éarlijer direction in
0A.888/98 directing the applicant to appear £or supplementary
scraening test, Accordingly the apelicant underw=nt the
screening test on 31-10-1998, The supplementary test is for
the screening test which was sarlisr h=1ld on 29-1-1995,
Bestysen 29-1-95 and 30-10-98 thé Governmant of India issued

a circular No.35012/23/906-Estt, (Res) dat=Ed 22-7-97 to the

‘effact that"there shall be no s2parate standards for .

evaluation of candidates of the SC/ST and the rslevant orders
issued from tim= to time on the subject remodified to the
r=l=avant sxtent. Accordingly DOP OM No.36021/10/76-Estt. (5CT)
deted 21-1-77 stand withdrawn,"

3, In visw of the above the applicant who 15 an SC when he
appearsd for supplementary test was treated as havingfailsd
in the screening test fas no relaxation for the res=rvad
candidates was given in the supplemantary test,

4. This CA 1s filed praying for a dirsction to th® respon-
dents to se2nd the applicant for training for Junior Telecom
Officers in accordance with the qualifying marks prescribed

in th=e earlisr test h=ld on 29-1-1995,




5. When the initial screening t=st wis conduct=3 on
29-1-1995 there was a relaxation in the gqualifying marks for
the reservaed community candidates. B2ut when the applicant
underwent suoplemsantary test th= relaxation in thm guallfying
marks mas dens away with in view of the DOp lastter raferred to
above, The applicant submits that he should be de=med to
have b2en qualifi=d in the supplemsntary test as he obtainad
marks requir=sd as per rules when the first examinationgon-
ducted on 272-1-1995,

5. The learn=4 counsel for the respondents submits that

in view of ths revis=d rules the applicant is not entitled

for th= same.

7. The supclemezntary test is a continuation of thes sarlier
CHEH ,
test., Henc= the rulesL_ £ for fixing the gualifying marks

in the sarlier test should be applied for the subplementary
examination alsc even if the suppimentary test is conduct=d
after the revision of rules in this connection. 1If that is
not dome th=n those appear=d for examination on 29-1-1995 will
get benefits which will be denied to the applicant hersin who
underwent supplemsntary test. That should be construsd as -
case of discrimination and violation of Articles 14 and 16 of
the Constitution. Hence, the applicant should b= judged in
the screening test on the basis of marks for gqualifying in
the screening test &5 was existing earlier when themain test
was conduct=d on 29-1-1985,

8. The case of the apnlicant should be reconsicered on the

4 - .
basis of marks in the screening test for promotion to JTO and
o7

sent foqgfraining FP®s and then consider for promotion.

9. The OA is orderesd accordingly. No costs.
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(R. Rangaraijan) (D.H. Masir)
Membe r (Admn. ) Vice Chairman
Dated : August 6,.99 .
Dictatasd in Open Court Vit
'h%~\t‘ .




